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Representation by Air India for Relaxa­
tion of Travel Restrictions Abroad

•298. SHRI C. CHITTIBABU : Will the 
Minister of TOURISM AND CIVIL AVIA­
TION be pleased to state :

(a) whether Atr India has represented to 
Government for relaxation of travel restrictions 
abroad if Air India’s Jumbo Jet operations arr 
to be a success ;

(b) whether the foreign exchange position 
of our country admits of such relaxation ; and

(r) if not, tbe reason why the Jumbo Jets 
were purchased when conditions for their suc­
cessful operation are not favourable ?

THK MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No such proposal has yet been received.

(b) Tbe foreign exchange position continue* 
to remain difficult.
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(c) The aircrafts were purchased after taking 
all factors into account including world traffic 
trends.

Scheme for starting New Air Services

*299. SHRI BISHWANATH ROY : WiU 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether Government have prepared 
any new scheme to be undtrtuken during the 
next five years for star tim* new air services , 
and

(b) if so, the main features thereof i

I HE MINISTER OJ TOURISM AND 
CIVIL AVIATION (1)K. KARAN SINGH)
(a) and (b). Subject to availability uf aircraft, 
development of aeiodroincs, and commercial 
< on&icJ era turns it u proposed U> introduce air 
services to several more stations in the country 
over the next few yean,
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Company Executives in India

1261). SHRI CHANDRA SHEKHAR 
SINGH : Will the Minister of COMPANY 
AFFAIRS be pleased state :

(a) The actual number of company execu­
tives in India both of Indian origin as well as 
of foreign origin, on 1st January, 1969, 1970 
and 1971 separately, year-wise and nationality- 
wise and also group-wise getting salaries 
between Rs. 1000/- and Rs. 200. /-, Rs. 2001/- 
and Rs. 5000/- Rs. 5001/- and R*. 8000/- and 
Rs. 8001/- and above p. m. ; and

(b) the number of the above-said executives 
in banks, petroleum and Chemical concerns, 
tea, rubber, pharmaceuticals and engineering 
companies set up with foreign collaboration in 
India, separately, category-wise and salary 
group-wise ?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) and (b). The information asked for is not 
readily available with the Department as the 
same is not required to be furnished by the 
companies in terms of the provisions of the 
Companies Act, 1956.

Appointment o f Managing Director of 
M/s. Goodyear India Ltd.

1270. SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister of COMPANY 
AFFAIRS be pleased to state :

(a) whether M/s. Goodyear India Limited 
havein their Annual General Meeting held on 
5th May, 1971approved the appointment of a

new Managing Director on a salary of 
Rs. 11,000 p.m . plus Commission upto 
Rs. 1,50,000 maximum per annum vide their 
Resolution No. 5 with effect from the 27th 
April, 1971 for a period of five years, along with 
other perquisites;

(b) whether it violates the directives of 
Government regarding maximum remunera­
tions that can be drawn by company 
executives ;

(c) whether Government have approved 
the aforesaid appointment : and

(d) if so, the action Government arc taking 
to bring down the remuneration of the said 
Managing Director within the provisions of the 
last directives of Government on this subject ?

THE MINISTER OF COMPANY 
AFFAIRS (SIIRl RAGHUNATHA REDDY):
(a) M/s. Goodyear India Ltd , has submitted 
an application under Section 269 of the Com­
panies Act, for approval to the appointment of 
Mr. Parks CUrestman as the Managing Director 
of the company for a period of five years with 
effcct from 27th April, 1971, on a salary of 
Rs. 11,000/- per month plus commission of 
on the net profits of the company, subject to a 
maximum of Rs. 1,50,000/. per annum by way 
of salary and commission together, plus other 
perquisites.

(b) and (c). The application of the company 
is under consideration of Government.

(d) Does not arise.

Fuel Cost in Indian Airlines and Alr-India

1271. SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to state :

(a) the approximate cost of fuel per hour 
of running of various aircrafts with Indian Air­
lines and Air India ;

(b) how does it compare with similar air­
crafts with other top Airlines of the world ; 
and

(c) the steps taken to reduce the fuel cost 
in Indift ?




